
PEG ISTERED 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

Commercial Complsx(BDA) 
Indiranagar 
Bangal.re - 560 038 

Dated 

CONTEMPT OF COLFT APPLICATION NO, 	16/87 
IN APPLICATION NO. 326/86(T) 

Applicant 
	

Respondents 

Shri R.P. )ivaraj & 10 Ore 	v/s 	The Cheiraien, Railway Board & 2 Ore 

To 

Shri R.P. Jivaraj 
C.T.T.I. (Retd) 
Southern Railway 
Railway Co]..ny 
Gokul, Bangaler. 

Shri G.K. Srinivasa Rac 
C.T.T.I. 
Southern Railway 
Hindupur (Andhra Pradesh) 

Shri N. Karivaradan 
C.T.T.I. 
Southern Railway 
Bangalere City Railway Station 

Shri P. Kriehnan 
C.T.T.I. 
Southern Railway 
No. 61, Adaignanamudali Street 
Mandavalli, Madras - 28 

Shri N. Gopalan 
C.T.T.I. 
Southern Railway 
Madras Central 
Madras 

Shri F. Edward 
C.T.T.I. (Retd) 
No. 5, Anjaneyar )(.il Street 
Guindy 
Madras 

Shri F.J. Dorairaj 
C.T.T.I. (Retd) 
Southern Railway 
C/s Sr. D.P.O./N.G.C. Annex. 
Perk Town 
Madras - 3 

B. Shri N. Muthu8wamy 
C.T.T.I. Flying Squad 
Cl. C.C.S. Southern Railway 
Perk Town 
Madras - 3 

Shri T.S. Govindan 
C.T.T.I. (Retd) 
Southern Railway 
c/s Sr. D.P.O. 	NGO Annex. 
Perk Town 
Madras - 3 

Shri N. Sundararajan 
C.T.T.I. 
Madras Egmors Railway Station 
Madras 
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Shri G. Daeharatheraman 
C.T.T.I. flying Squal 
c/s C.C.S. Southern Railway 
Park Town 
Madras - 3 

Shri K. Narasimhamurthy 
Advocate 
Queen's Corner 
3, Queen's Read 
Bangal.r. - 560 001 

Subject S SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find encissed herewith the COPY of ORDER passed by this Tribunal 

in the above said epplicetion on 7-7-87 
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/ 	 ANGAI4ORE 

ORDER SHEET 
Cc' 	-'')' Application No - 	6 	of 198 f 

Applicant 	 Respondent 

5j 	 Ct " 	, o' 	 C 	 ci- 	Ro L o 	V Ct 

Advocate for Applicant 
	 Advocate for Respondent 

4IL 

Date 	 Office Notes 
	

Orders of Tribunal 

IcSPVCJLHAR 

Shri K. Pdarasimhamurthy, isarned 

counsel for the petitioners has in our 

opinion9very rightly prays for permission 
to withdraw this application pith liberty 

reserved to challenge the non—promotion 

of his clients and promotion$ of others 

in w separate application.'. Permission 
Sought for is granted. This Contempt 

of Court Application is dropped as with—

drawn by the applicants. 
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